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13 

Mr. M.D. Rana 

Versus 

Union of India & Ors. 

Mr. Akil Kureshi, 

/ 

CO RAM 

Pet it lone rs 

Advocate for the Petitioner (s) 

Respondent 5 

Advocate for the Respondent (s) 

The Hon'be Mr. K. Ramamoorthy, Adrpn. Member. 

The Hon'ble M!cDr. R.K. Eiaxena, Judicial Member. 
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0.1 	84/90 

.ubhai Patel 
Chir 	ii Patel's compound, 
Himg: Refreshment, 
Tjthal, Djst: Valsad. 

O.A.No. 485/90 

Shjvkjran Ramkishore, 
Chimanbhai Patel's compound, 
Hjmoirj Refreshment, 
Tithal, District: Valsad, 

O.A.No. 486/90 

Vinodkurnar Singh 
Chimaribhai Patel's compound, 
Himgiri Refreshment, 

' > Tithal, 3)1st: Valsad. 	 ..... 	Applicants. 

Versus. 
$ 

Union of India, 
Notice to be Served through 
The Ministry of Tele-comrnunication, 
New Delhi. 

Assistant E.ngineer, 
Ultra High Frequency, 
Tjthal, 3)1st: Valsad. 

30 General Manager (Telephones), 
West Telecom Maintenance Region, 
Microwave Building, 
Navrangpura, Ahrnedabad. 	...... Respondents. 

Advocates: Mr. M.D. Rana for the applicants. 

Mr. Akil KuresM for the respondents. 

kI JUDGMZNT 

O.A.No. 484/90 
O.A.No. 485/90 
O.A.No. 486/90 

Date: 14-6-1994. 

Per; Hon'ble Dr. R.K.Saxena, Judicial Member. 

These three matters have been filed by 

Magan Nanubhai Patel, Shivkiran RarnkiShore and 



-'dJurnar Singh a 	ommon queivolve i€ 

ttit they were cart" 	:urers with the resPndent. 

Nc. 1 to 3, their s 	s were terminated on 26th 
A 

October,1990. The applications were,therefore, rroved 

with the prayer that the order of termination ,to be 

effective from 26th Qtober, 1990, be quashed and the 

respondents be directed to grant the benefit of pay-

scale to them and also to pay the arrears. It was 

further prayed that the respondents be directed to 

absorbe the applicants in the service. 

Heard learned counsel Mr. M.D. Raria for 

the applicants and Mr. Akil Kureshi, learned eounsel 

for the respondents respectively. It has been pointed 

out on behalf of the respondents that the orders of 

absorption has been passed in the matters of these 

applicants. The copies of the orders have also been 

placed on record. in the light of this development, 

the learned counsel for the applicants does not want 
\ > 

to proceed with the cases. The applications are 

disposed of accordingly. 

The learned counsel for the applicants 

however, pointed out that the pay scalehave not 

been mentioned in these --rders and if there is any 
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dispute about the scale in future the applicants &-e

Ar 	

. 

I.  

t liberty to come to the Tribunal afresh, we think 

that the 	 rasonable and just.-- 

(K.Rarnrtty 	 (Dr.R.K,Saxena) 
Mernber(A) 	 Member(J) 
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